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ORDER 

B.C.59rm5, All. 

1. 	This ".A, has b8en riled with the prayer for gr5ntinig 

extension of time upto 31st (Iarch'98 in order to implement the, 

direction given in the Order dated 15.9.97 passed in OA No. 7 of 1996. 

. 2. 	hr 0  ChOsh, id. Counsel appears for the oppositepary ad 

he has raised no oblect ion to that prayer s  

3. 	According1y, 	aring the id. Counsel for both the paties,,.and 

peruSi9 records, we allow the M.A. and grant time to impieren'it the 

direction given in the O.A 7/96 upto 31.3.1998. No ordei is p8sed 

as regards costs, 	 - 
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